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IN THE CENTRAL ADMINISTRﬁTIVE TRIBUNAL

Applicant(s)

Advocate for
Applicant(s)

JODHPUR BENCH,

ORDER §

JODHPUR
HEET

Civyawuv APPLICATION NO.

6 oFRwmny

Respondent(s)

Advocate for
Respondent(s)

/g

Notes of the Régistry

Orders of the Tribunal
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tMr. . Vijay Meht-a counsel for the applicants.

Through this OA,

MES,

Jaisalmer,

the applicants who are civilians in

seek directions to the respondénts to make

payment of 'Modified' Field Area Allowance and concessions to

them.

2.

It is averred that the applicants have been performing

Field duty during the period from September 2001 till date

but they have not been g'i‘ven/ the Modified Field Area

Allowance.

preferred representation,

result.

3.

It

- Annexure A-9,

is also stated that the applicants have
but without any

_Learned counsel for fhe applicants says that after

going through the case he has advised his clients to make

fresh detailed representation to the respondents and if the

said representation is not accepted,

that

Tribunal

again.  He

says

for the

application may be disposed of as withdrawn.

4.

withdrawn.
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Consequently,
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the application

ool

present,

they may approach_the

the

is dismissed as
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VICE CHAIRMAN

under the suDer\nslo o
section ofhcer (] v as pey

order dated. X/ 2. 0. K
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